
 ‘Mr.  Speaker:  You  want  them  to  lay
 Shri  Nande’s  speech  also?

 85  a  particular  political  party,

 should  have  been  inid  on  the  Table  of
 the  H  so  that  we  could  have
 judged  whether  Mr.  Nanda  was  correct
 or  Mr.  Subodh  Banerji  wag  correct.

 the  code  ang  Mr.  Nande’s  speech  on
 the  All  India  Radio,  the  bon.  Minister
 said  that  he  would  look  into  those’
 things.  About  the  script  of  the  speech
 og  the  West  Bengal  Labour  Minister,
 he  said  that  it  would  be  laid  on  the
 Table.  About  other  things,  he  said
 that  he  would  lock  into  them.

 Shri  C.  K.  Bbattacharyye  (Raiganj):
 I  have  a  submission  to  make. a
 speech  of  the  West  Bengal
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 Mr.  Gpeaker:  They  will  look  into

 the  legal  aspect  og  it,

 Norurications  UNDER  ArRcrarT  Act

 Tae  Minister  of  Tourism  and  Civil
 Aviation  (Dr.  Katan  Singh):  [  beg  to
 Jay  on  the  Table  a  each of  the
 following  Notifications  under  section
 ‘14-A  of  the  Aircraft  Act,  1934,  to.
 gether  with  Explanatory  Note:—

 (l)  The  Aircraft  (Anvendment)
 Rules,  1967,  published  in  Noti-
 Geation  No.  G.S.R.  484  in
 Gazette  of  India  dated  the
 8th  April,  1067,

 (2)  The  Aircraft  (Second  Amend-
 ment)  Rules,  1967,  published
 in  Notification  No.  G.S.R.  5ll
 in  Gazette  of  India  dated  the
 ‘15th  April,  I987.

 (3)  The  Aircraft  (Third  Amend--
 ment)  Rules,  1967,  published
 in  Notification  No.  G.S.R,  48
 in  Gazette  of  India  dated  the
 22nd  April,  1967,  [Placed  in.
 Library,  See  No.  LT-457/87.}

 Norirication  unpra  Rice-Mrino
 Inpustry  (RecuLATIONS)  Ac?

 (Sari
 Annasahib  Shinde):  reer  I  beg  to  re-
 lay  on  the  Table  a  copy  of  the  Rice-
 Milling  Industry  (Regulation  and
 Licensing)  Amendment  Rules,  1967,
 published  in  Notification  No.  G.S.R.
 767  in  Gazette  of  India  dated  the  22th:
 February,  1967,  under  sub-section  (4)
 of  section  22  of  the  Rice-Milling  In-
 dustry  (Regulation)  Act,  1958,  [Plac-
 ed  in  Library.  See  No.  LT-28/67.]

 (2)  7  beg  to  lay  on  tha  Table—

 (i)  A  copy  of  the  Rice-Milling  |
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 Notification  No.  G.S.R.  735  in
 Gazette  of  India  dated  the  20th
 May,  i967,  under  sub-section
 (4)  of  section  22  of  the  Rice-
 Milling  Industry  (Regulation)
 Act,  1958.  [Pleced  in  Library.
 See  No,  LT-458/67,]

 {ii)  A  copy  each  of  the  following
 Notifications,  under  sub-sec-
 tion  (6)  of  section  3  of  the
 Essential  Commodities  Act,
 955:—

 (a)  G.S.R.  497  published  in
 Gazette  of  India  dated  the
 Sth  April,  1987,  making  cer-
 tain  amendment  to  Notifica-
 tion  No.  G.5.R,  63  dated  the
 ist  February,  1967.

 (b)  G.S.R.  499  published  =  in
 Gazette  of  India  dated  the
 300  April,  ‘1967,  rescinding
 the  West  Benga]  Essential
 Commodities  (Restrictions
 on  Movement)  Control
 Order,  1965.

 (९)  The  Rajasthan  Foodgrains
 (Restrictions  on  Border
 Movement)  Second  Amend-
 ment  Order,  19867,  published
 in  Notification  No.  GSR.
 56]  in  Gazette  of  India  dated
 the  22ng  April,  1967,

 (d)  The  Inter-Zonal  Wheat  and
 Wheat  Products  (Movement
 Control)  Fourth  Amend-
 ment  Order,  1967,  published
 in  Notification  No  GSR.
 582  in  Gazette  of  India
 dated  the  22nd  April,  1967.

 fe)  GSR  563°  published  in
 Gazette  of  India  dateg  the
 22nd  April,  1967,  rescinding
 the  Gujarat  Roller  Mills
 Mixed  Atta  (Price  Control),
 Order,  1966.

 a@  The  Inter-Zonal  Whest  and

 MAY  30,  1907  Papers  lag  Pe

 Order,  1967,  published  in
 Notification  No,  G.S.R.  867
 in  Gazette  of  India  dated  the
 36098  April,  ‘1987.

 (g)  The  Delhi  Specified  Food
 Articles  (Movernent  Con-
 trol)  Amendment  Order,  967
 published  in  Notification  No.
 G.S.R.  568  in  Gazette  of
 India  dated  the  15th  April,
 1967.

 (h)  The  Northern  Inter-Zonal
 Rice  (Movement  Control)
 Order,  1967,  publisheg  in
 Notification  No.  G.S.R.  573
 ‘in  Gazette  of  India  dated  the
 890  April,  1967.

 (i)  GSR.  574  published  in
 Gazette  of  India  dateg  the
 8th  April,  l967,  rescinding
 the  Northern  Zone  Paddy
 (Restriction  of  Export)
 Order,  ‘1950,

 (j)  The  Northern  Inter-Zonal
 Gram  (Movement  Control)
 Order,  ‘1967,  publisheg  in
 Notification  No.  G.S.R.  575
 in  Gazette  of  Indig  dated  the
 18th  April,  1967,

 (४)  The  Northern  Inter-Zonal
 Maize  (Movement  Con-
 trot)  Order,  1967,  published
 in  Notification  No.  G.S.R.
 658  in  Gazette  of  India
 dated  the  3rd  May,  i96'7.

 ()  GSR,  708  publisheg  in
 Gazette  of  India  deted  the
 10th  May,  1967,  making
 certain  amendments  ta  No-
 tification  No.  G.S.R.  8423
 dated  the  24th  December,
 1984,

 (m)  The  Rajasthan  Foodgrains.
 (Restrictions  on  Border
 Movement)  Third  Amend-
 ment  Order,  1967,  published
 in  Notificetion  Ne.  GAR.
 T36  in  Gazette  of  India

 (Placed  th  Tea  ie  ag
 _

 LT.430/67.
 me
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 (i!)  A  copy  of  the  Annual  Ac-
 counts  of  the  Anima]  Welfare
 Board,  Madras  for  the  year
 1085-66  along  with  the  Audit
 Report  thereon.  [Placed  in
 Library.  See  No.  LT-460/67,]

 Orcoens  unpex  Darianration  Comrs-
 ston  Act

 The  Deputy  Minister  in  the  Minis-
 éry  of  Law  (Shri  D.  ‘iE,  Chavan):  |  beg
 to  lay  on  the  Table

 a)  A  copy  each  of  the  following
 Orders  of  the  Election  Commission
 under  sub-section  (2)  of  section  nh  of
 the  Delimitation  Commission  Act,
 1982,

 (i)  Order  No.  80  published  in
 Notification  No.  5.0.  ॥47  in
 Gazette  of  India  dated  the
 llth  Januaty,  1967,  making
 certain  amendment,  in  the
 Delimitation  Commission's
 Order  No.  5  dated  the  2nd
 June,  ‘1966,  relating  to  the,
 State  of  Hibar.

 (ti)  Order  No.  5A  published  in
 Notification  No.  S.O.  352  in
 Gazette  of  India  dated  the
 27th  January,  ‘1967,  making
 certain  corrections  in  the
 Delimitation  Commission's
 Order  No.  5  dated  the  28rd
 May,  1966,  relating  to  the
 State  of  Uttar  Pradesh.

 (iii)  Order  No.  5p  published  in
 Notification  No.  89.  420  in
 Gazette  of  India  dated  the  $lst
 January,  ‘1967,  making  certain
 correctiong  in  the  Delimite-
 tion  Commission’s  Order  No.  5
 dated  the  Ind  Jume,  ‘1966,  re-
 Isting  to  the  State  of  Bihar.
 [Placed  in  Library.  See  No.

 इता-बह1/ हा]

 (2)  A  copy  of  the  Delimitation  of
 Constituencies  (Mysore)

 Amendment  Order,  ‘1987,  published  in

 ee
 59  No,  GSR.  628  in  Garette
 Gated  the  26th  April,  1007
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 under  sub-section  (3)  of  section  3  of
 the  Representation  of  the  People  Act,
 i950,  [Placed  in  Library.  See  No.
 LT  62/87.)

 (3)  A  copy  of  the  Registration  of
 Electors  (Amendment)  Rules,  1967,
 published  in  Notification  No,  3.0.  1137,
 in  Gazette  of  India  dated  the  ist  April,
 1967,  under  sub-section  (3)  of  section
 28  of  the  Representation  of  the  People
 Act,  1950,  [Placed  in  Library,  See
 No,  LT-463/67.}

 (4)  A  copy  of  the  Conduct  of  Elec~
 fons  (Amendment)  Rules,  1967,  pub-
 lished  ip  Notification  No.  8.0  542  in
 Gazette  of  India  dated  the  25th  April,
 ‘1967,  under  sub-section  (3)  of  section
 369  of  the  Representation  of  the  Peo-
 ple  Act  ‘1951.  [Placed  in  Library.
 See  No,  LT-464/67.)

 2.59)  nts.

 ‘PETITION  RE.  SHIFTING  OF  VEHI-
 DEVELOPMENT CLE  RESEARCH

 ESTABLISHMENT  FRO
 AHMEDNAGAR  TO  AVADI

 ऑॉजिरं  फरनेल्टीज  (बम्बई  दक्षिण  ):
 अध्यक्ष  महोदय,  मैं  बहिकल  रिसर्च  डवेंलपर्मेंट
 इस्टैब्लिशमेंट  को  अहमदनगर  से  राबड़ी
 हटाने के  संबंध  में  अहमद  नगर  को  वसंत
 वासुदेव  कुलकर्णी  कौर  अन्य  नागरिकों  की
 घोर  से  एक  याचिका  पेश  करता  हूं  rt

 अध्यक्ष  महोदय,  यहं  याचिका  करीब.

 Mr.  Speaker:  No  speech  please
 tInterruption)

 The  House  stands  adjourned  for
 lunch  to  meet  at  2  O  Clock,

 5  brs.

 The  Lok  Sabha  then  adjourned  for
 Lunch  HI!  Fourteen  of  the  Clock


